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CENTRaL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

No,0.A. 324/1996

. i

Date of order s 4,1

2,2001

Present ¢ Hon'ble Mr, Justice D.N, Chowdhury, Vice-Chaiman

Hon'ble Mr, S, Bigwas, Administrative Member

GOPAL BEHARL SaMANTA & ORS.
Vs,

UNION OF INDIA & ORS.

For the applicants $ Mr, A, Chakraborty, Counsel

« For the respandents $ Mr, P, Chatterjee, counsel
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applicants in this case should be granted the similar benefits

as granted %o the applicants of the said O.A, as they are

similary situated and circumstanced,

3. We have perused the julgments as referred to by the

1d. counsel for the applicants., We are of the view th:

this case may be disposed of in view of the judgments ¢

this Tribunal passed in the cases as mentioned above,

4, In these circw;instances, we direct the applicant

to submit representations before tbe{@i@ﬁhorﬁ.ty narratin
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